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SLP(C) No. 11058 OF 2002

| TEM No. 201 Court No. 3 SECTION XI'T A
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No.11058/2002
(From the judgenent and order dated 13/03/2002 in WA 621/ 2000
of The H GH COURT OF A. P. AT HYDERABAD)

REG STRAR, CSMANI A UNI VERSI TY & ORS. Petitioner (s)
VERSUS

B. K. RAMA DEVI Respondent (s)
[Wth prayer for interimrelief and Ofice Report]
(For Final Disposal)
Wth
SLP( C) No. 6066/ 2003, SLP(C)No. 6061/ 2003,
SLP( C) No. 9062/ 2004, SLP(C)No. 9277/ 2004 and
SLP( C) No. 9278/ 2004.

Date : 11/02/ 2005 These Petitions were called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE Y. K. SABHARWAL
HON BLE MR JUSTI CE P. P. NACLEKAR

For Petitioner (s)M. H'S. Quruparia Rao, Sr. Adv.
M. T.V. Ratnam Adv.

For Respondent (s)M. K. Maruthi Rao, Adv.
M. K.  Radha, Adv.
Ms. Anjani Aiyagari, Adv.

M. P.S. Narasinha, Adv.
M. Ananga Bhattacharyya, Adv. for
Ms. P.S.N. & Co., Advs .

M. Manoj Saxena, Adv.
M. S K Mttra, Adv.
M. Debojit Borkakati, Adv.
M . Mdhanprasad Meharia, Adv.

M . Mdhan Pandey, Adv.

UPON hearing counsel the Court made the follow ng
ORDER
It is stated by | earned counsel for the respondents that they are trying to expl ore sone agree
d arrangenent.
Adj our ned.

(Subhash Chander) (V. P. Tyagi)
Court Master Court Master



